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Short title.
and coms~

meneement,

Definitions,

THE BANKING SERVIGE COMMISSION ACT, 1984

[chl June 1984] :

AN Art to prowde for the estabhshment of a Comm1ss10n for the'

*recruitment. and gelectmn of officers.for.. -appointment -to services

and posts in pubhc sector banks and for matters connected there- -

with or incidental thereto.

Be-it enacted by Parhament in the Th1rty-ﬁfth Year of the Repubhc -

of Indla as follows; —
| | '_CHA'PTER T

PRELIM]NARY

1984.

@)Lt shall come mto force on -such date as the Central Government

' may, by nouﬁcataon, appomt and - dlﬁerent _dates may be dppomted for .

dlﬁ‘exent prowsmns of thxs Act
2 In th1s Act, unlesq the context otherwme requlres,

B (a) “banking company” has the meamng aSSIgned to it in the
'Ranklng Regulation Act 1949

1 (1) ’I‘hls Act may be called the Bankmg Sermce Commlssmn Act

. 10 of 1949

(b) “Chauman”'means the Chalrman of the Comrmssmn

(c) “Comm_lssmn”H me-ans._th__e_ Banking Servxce - Commisgion,
_established under sub-section (1) of section 3; e

(Vd) “grade”, in relation to a public sector bank, means a grade'_
for officers as specified in the rules or, as the case may be, the
regulatmns of the bank; ‘ ' -

“(e) “junior management grade?’_, in' relation to a -’public sector
bank, ' means the lowest gr'ade of officers in-that bank?

(f) “member” meang g member of the Comnussmn but does '
not include the Chalrman, SR R S .

U4
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(9) “notlﬁcatlon” means a notlﬁcatzon publlshed in the Ofﬁmal
Gayette : '

(h) ofﬁcer” means an ofﬁcer of any grade

(1) “proscrlbed” means prescribed by rules made under thls
Act;

Ed

(j) “public sector bank” means—-
() a corresponding new - bank. specified in the First Sche- :

o dule to the Banking C‘ompames (Acqwsrtlon and Transfer of
* 5of 1970. _ Urnidertakings)  Act, 1970; '

(i) a corresponding new bank spec1ﬁed in the First Sche*
dule to the Banking” Compames (Acqu1s1t10n and Transfer of ,
40 of 1980. - Undertakings) Act, 1980;

. - (iit). the State Bank Of Indla constltuted under the State -
23 of 1955, - Bank of India Act, 1955;

: (w) a subs1d1ary bank as deﬁned i the State Bank of India
38 of 1959. : (Subs1d1ary Banks) Act, 1959

(Ic) “regulation” means a regulation made under this Act;

L o - (1) “Reserve Ban_k” means the Reserve Baﬁk of India, constitut- .
2 of 1934,; ¢d -under “the Reserve Bank of India" Act, 1934;
EETE (m) “Secretary” ‘means the Secretary of ‘the Comnnssmn

(n) “Vacancy” 1nc1udes a newly created post whieh  hasg not
been filled in.

CH APTT‘R I

BANKING SERVICE COMMISSION

4 3. (1) With cﬁcct from such date as_the Central Govelnment may, by - Establish-
notification specify in this behalf there shall be establlshed for the pyr.  mentof -

the Com-
poses ‘of thls Act a Comrmssmn to be called the Bfmkmg Serv1ce Com— - m

mission. -
mission. R By 3 '

(2)’ The -Commission shall be a body corporate having perpetual
succession and a common seal with -power to acqulre hold and dispose
of property and to contract and may by the said" name sue and be sued

(3) The Head Ofﬁce of the Commission shall be at De].hl or at such
other place as the Central Government ay, by not1ﬁcatlon speclfy '

4. (1) The Central Government shall,- by motification, appoint a i Apptc‘im"d.
ment aan
person to be the Chairman .of the Commlssmn and not more than eight - teims of

other persens. to be members of the Commlssmn : _office of

Prov1ded that at least one member sha]l be from amongst persons -a“d-b
€18,
' belongmg to the Scheduled Castes or the Scheduled Tnbes . _mem ™

Chairman .
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C2) The Chalrman and members shall ‘be perSQns who, in the oplmon
of the Central Government, are men of ability, integrity and .standing -
and have special knowledge of, or practical experience in, financial,
economlc or business administration or in the administration of Gev-

ernment or in any other matter which would render such persons
suitable for appomtment as Chalrman or member

Provlded that as nearly as may be one-half of the members shall
" be persons who, on the date of their respective appomtments have had
such experience for not.less than ten years in a banking company or in
any public sector bank or Reserve Bank or in ap institution wholly or
; aubsianhally owned Ty the: Reserve Bank or.a pubhc financial mstntuu_.
tion :

Ff'planamm I—Tor. the pmposee of ‘th1s sectlon and of sectlon 57—

(o) each of the followmg 1nst1tut10ne shall .be deemed to be a
pubhc financial 1nst1tutlon namely:—

(z) ‘the Industrial Credit and - Investment Corporatxon of
" India Lxmlted a .company forrned and reglstered_ under th_e S o
‘eCompames Act 19568, .. _ L 10f 1956, -

_ - (i) the Industrial Recomtruction Corporatlon of -India
L1m1ted a company formed and reglstered under the Companies OV
-Act, 1956; : - - , , 10f1956.

‘(#i), the Industmal Flnance Corporatlon of India; estabhsh—
ed under seetlon 3. Qf dhe Indushnal Fmance Corpopa’olon tAct,

1948;.- 15 of 1948,

(iv) the Industmal Development Bank of India, estabhshed )
. under -section. 3 of the ‘Fndus trial Development Banl: of Tndia ' ,
Act 1964; _ o _ 18 01964,
. (v) the E:xport Import Bank of India, estabhshed under - R
- section § of the Export-Import. Bank ofinch_a Act; 1981; 28 of 1981,
(vi) the National Bank for Agriculture and Rural Develop- V
- ment, established under section 3 of the National Bank for _ _
~Agr1cu1ture and Rural Development Act, 1981; 61 of 1981..
e (vit) the Llfo Insurance Corpora‘tlon ‘of India, eetabhshed o
: under section: 3 of the Life Insumnce Corporatlon Act 1956; 31.0f 1956, .
(vm) the Unit Trust of India, estabhshed under sgetion 3
of ‘rhe Uml Trust of India Act 1963 .

~ 520f 1963.

(ix) .any other ﬁnanc1a1 1nst1tutlon Wh1ch is .deelared by
the ‘Central Government, by- notlﬁcatlon to be a pubhc financial,
institution; : '

(b) an institution shall be deemed to be substanhally owned by .

the  Beserve Bank.if, in. e .capital of - su,oh m’stitution that- Bank' S
has 1ot less than forty per cent. share. R '

) Explanatzon 11 ——-For the purposeg of this sectwn and section 17, the .A
-expressions “Scheduled Castes” and. “Scheduled Tribes” shall. .have the -
meamngs respectwely asexgned ‘ro them in ar’che 366 of the Constitu-'
tion.’ L ~ -
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(3) The. Chah?man of any membe.r shall hold ce for a term e:f

five years from the date on which he.enters upon his. office or untll he
- attains- the age of sixty- five- years whlchever is. earher

Provxded that—

(a) the Chalrrrian of any member may, by wrltmg under his
hand addressed to- the Cen’tral Government reSJgn his - ofﬁce, -

(b) “the Chalrman or any member may be - removed from his
office in the manner provided by this Aot

(4) The other terms and- cond1t10ns of service of the Chairmaw and

membera ehall e such as may be prescribed.

(o) 'If the office of the Chairman becomes vacant or. 1f the Chair-

.. mapn is unable to euschdrge ‘his functions owing to absence, illness eor.
any other cause, such member of the Commission as tlie Central Gov-

" ernment may, by order, specify, shall discharge the functions of the’

- Chairman up to the date on which a new Chairman is appeinted or, as

the case may be, the Chairman resumes his duties.

5 A person who holds office as . Chairman or .member shall, on lns

. ¢easing to hold such office by reason of the expiration of his term - or °

otherwise, be ineligible for re-appointment in the Commission or for

. employment under the Government of India or of any State or in the
“Reserve Bank or in any institution wholly or substantially owned by the

ReserVe Bank .pr in any public- sector - bank. or any bankmg company

_' or 1n a pubhc ﬁnanmal 1nst1tut10n

Provided that a membei to. whom this section 'appl'ies" éhéll' be
- eligible for appdmtment a8’ (.halrman, But shall not be ehglble for- any
' -other employment ’

-8 €l The Central G‘ovemment may rémove from of'ﬁce the Chan’-
mair or- Ry mcmber whee * :

() is a.djudged an ingolvent, or

(b) is convicted of an offence involving moral turpitude, or . -

(c) is, in the opinion of the Central Government, unfit to con-

atinue‘ in ‘o‘fﬁce by resson of infirinity of miind - or body’, or

(d) enaases durmg the teérm of ofﬁoo in any pald employment‘

oumde the duiu.s of his - oﬁioe or

(0) has acqulred such financial or other interest as is 11ke1y to

aﬁect pre;udlcmﬂy his’ func‘uonmg as ‘the Chatrman or a member -

or

L (f) has so abused hig pos1t10n as to 1ender hls contlnuance ln
7oﬁ’ice undesu'able _ '

X k

(2) Noththstandmg anythmg contained in subqsectlon (1 ), the

‘Chaitman or any meémber-shall not  be removed from office on . ‘the

.'grom‘td' fspo ified in.clavse (d) or clause (e) or clause (f) of that’ swh-
“'seetxon uﬁless the matter ,has_ been

referred to an. Inquiry Officer
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appomted under sub-sectlon €)) and such officer has, after an mqul_ry,
‘held-in accordance with such procedure as the Central Government may

~ specify in " this behalf, reported that the member ought, on such

grounds to be removed

(3) For the purpose of holdmg an mqmry under sub-section (2), the
(’entral Government may, by . order, appoint, as an Inquiry Oﬂicer a

person who is holamg or has held the oﬂlce of a Judge of the Supreme .
, ,Court or of any. ngh Court.

(4) The Central Lrovernment may suspend from office the Chairman
or:any member in respect of whom a reference has. been made to an
Inqu;ry Oiﬁcer u_nde1 sub- sect1on (2) pending such mqmry

(6) “The terms and- condltlons of service of any Inquxry Ofﬁcer' .

-appointed  under -siib- section (3) shall be euch as the Central Govern—
ment. may, by orde1 specify.

1. (1) The Lommmsmn may, in such manner and sub]ec.t to- such

Tcondmons and restrictions as may be prescrzbed constitute cne or more -

comniittees consisting wholly -of its members or partly of its members
and partly of other persons and delegate to any committee so constitut-

ed such of the functions and powers of the Commission  as may be. y

specified in the rules made by the Central Government

.. Provided that the Commission . may constitute any comnnttee either

- w1th ‘or without, the Chairman as one of the members of such com—. :

mittee. - - ‘ ‘ - ]

. @ The sitting fee and traveiling allowance payable to persons other --

~ than the Chairman and members for attendmg any meetmg of .the com-- :

ml‘rtee ahall be such as may be prescrlbed

8, (1) 'l‘he Comm%smn may, with the prev1ous sanction of the Cen-

tral Government, appoint a Secretary for the efﬁment dlscharge of its
_‘functlons under this Act

(2 The terms and conditions of service of the Secretary shall be :
“such as may be pleserlbe.d :

_ 3) Sub]ect to such regulatlons as may be made in -this behal.t the

- Commission may appoint such.other employees as it may think neces~
" sary for the efficient discharge of its functions under this Act on such
terms and conditions as the Commission ‘may, having regard to the terms. .

" and conditions of service of the comparable posts in the Central Gov-

ernment, de‘rermme with ‘the prevmus sanction of the Central Govem- .

‘.ment P

‘ 9.; (1) All orde’re a'nd instruments ise_ued by the..C.ommission"'shall.
* - be authenticated by the signature of the Secretary or any other em- -

-?loy.ee' of the Cdmmis‘si'on authori-se‘d by the Chairman in this behalf

(2) Orde1s or instruments 1ssued by the Con’lmlSSlOn and authentl.
‘cated in decordance: with the -provisions of sub-sectlon (1) shall be

-evidence of the matters recorded therein and shall- be admissible in -
~evidence notwithstanding anything centained in- the Indian Evidenicé -

“Act, 1872, or in any other law for the time being in force

1 ot‘ 187,
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CH—APTE{R III :
FUNCTIONS OF THE COMMISSION .

10, Tt shall be - the duty of the Commission to conduct examlnatlons

or to make selections or both for appomtments in publie sector banks -

for filling vacancies in— . i

- (@) posts of officers required to be filled by direct recruitmenti

(b) posts of officers of and above the rank of Assistant General

- Manager or of its equivalent rank requlred to be ﬁlled by promo-
tion; and - :

(¢) such other posts. as the Ce:ntral Government may,. by ‘noti--
- fication, spec1fy _ !

11. .(1)- ‘The Commission shall' call for appl'icat_ions from such category
of persons and in such manner as -may be specified in the regulations

and conduct examinations-or make selections or both having regard to

~ the requirernent of section 17 and the vacaricies communicated to. it
_under section 12 : : ! S -

Provided that such examlnatlons or selectmns or- both shall be made :

in accordance with the prlnc1ples specified in the regulations.

(2) The- fee payable on an apphcatxon under ‘sub-section (1) shall

“be such as may be spec1ﬁed by regulatlons and such fee shall not exceed

' e1ghty rupees

12, (1) It shall be the duty of every publlc sector bank to communl- E

cate to the Commission—

(@ tW‘en'ty~ﬁve per cent. of the estimated tot'al number of -

Vacancies in the ]unlor managernent grade in the general category,

(b) all other Vacancles in. posts 01‘ oﬁicers required to be filled
by . d1rect recru1tment :

: (c) vacancies in posts' of officers. of and above the rank of

Assistant General Manager or of its equlvalen’c rank’ requ1red to be-

filled - by promotion,

and such communication shall ‘be sent in - respect of all such Vacancles

which are likely to occur during the unexpired portion of the year in -

which this section comes into force, as soon as may be after such com.

_mencement and in respect of all such vacancies as are l1ke1y to occur '

during each subsequent year, ds soon as may-be after the commence—
ment of such year

Provided. that in' relation to junior management grade in- the general
- category, the Central Government may, if it-is of opinion that it is
_-necessary so to do in the interests of the pubhc sector banks, by noti-

fication, raise the percentage of vacancies to be cornmumcated to the -

Comm1ss1on to thirty-three and one-third per cent. . :
). Communlcat1ons of. vacancies referred to.in sub-sect1on (1) shall
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Ea:planation.—,-For_ the purposes of this section, “junior management -
grade in the general category’’, in relation to a public sector bank, means. -
all categories of posts in: the junior management grade as specified in the

- rules or, as the case rnay be, the regulations of the bank other than such

categones of posts as the Central Government may, having regard to the
nature of such posts, declare, by not1ﬁcatlon to be posts of a technical

category.

Caseg in
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Commis- - -
sion may

‘not ke
consulted,

Duty of"
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make re-
~eommens
datidn,
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on the %
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-the Com-~
mission, -

-'13. It shall not be necessary fo consult the- Commlssmn in regard to
the selection of a person—

(a) for appointment o a post in the junior management grade
on compassionate grounds or ether special grounds (in pursuance of
the scheme framed by a public sector bank in consultation with the.
Commission and with the previous sanctlon of the Central Govern-

© ment);

'(b) if the person appointed is not likely to hold the post for a
period of more than one year, and it is necessary in the interests of
the public sector bank to make the appointment 1mmed1ate1y and -
reference to the Commission will cause undue ‘delay: '

Provided that-- '

(i) such appointment is made in the manner specified by the
Commission by regulations. and 1is reported to the Commlssmn as
soon as it is made '

(i) if the appomtment cont1nues beyond a period . of six
months, a fresh estimate as to the period for which the person
appomted is likely to hold the post shall be made and reported
1o the Commission; and :

(ii1) if such estimate indicates that the person appointed is
likely to hold the post for a period of more than one year from
.- the date of appointment, the Commission shall 1mmed1ate1y be L
. consulted 1n regard to the filling of the post.

14 It shall be the duty of the Commission to make, on the haqls of the
results of examinations conducted or on the basis of the selection made
by it.or, as the case may be, on the basis of both, recommendations to each

- public sector bank in such manner as may be spec1ﬁed by regulations for

appointments to fill the vacanc1es corrunumcated to it by such bank under
section 12.

15. (1) Notwithstanding anything to the contrary contalned in anv
award settlement or agreement, or in any judgment, decree or order of
any court or tribunal or other authority or in any other law in force for
the time -heing, appointments to all' the vacancies requlred to be com-

municated to the Commission under section 12 shall, on or from such date - .

as the Commission may notify in respect of each public sector bank, be
made by such public sector bank only on the recommendation of the
Cornmission, except where ronsultatlon Wlth the Commls'uon is not neces-sr
sary under this Act, o A . T ENY

(2) If, in any vear, the Comrission is unable to make recommendation
for appointment to all the vacancies communicated to it by a public sector -
bank under section 12, or if the public sector bank is unable, i in any year,
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to make appointments on the basis of recommendations made by the
Commission, the vacancies may be carried forward to the subsequent -

year, to be ﬁlled in the said manner:

Provided that the pubhe sector bank may, in cons'uitation with the
Commission, fill such vacancies temporarily in such manner and for such
period ag the Commlssmn may, by regulatlons, specify.

16. The Commission shall discharge such functlons of an adv1sory
nature as the Central Government may, by notification, entrust to it.

~ Power of V

Central
Govern-

~ ment to

entrust
other ad-
visory
functions

. to the.

17, The Central Government may, by 'order, direct that in relation to
avery public secfor bank, reservations in favour of the Scheduled * Castes,

Scheduled Tribes and other categories of persons shall be made in such

' manner-and to such extent as 1t may specify:

Provided that in giving any direction as aforesaid, the Central Gov-

ernment shall have due regard to the reservation of posts made for the .

Scheduled Castes, Scheduled Tribes and other categories of persons in
relation to recrultment to the services of the Government and to the" gene—
-ral need, and special requ1rements -of such publlc sector bank.

18 )] The Commlssmn shall have 1ts own Fund and all the rece1pts
_of the Commission shall be credited to the Fund and all payments by the
Commission shall be made therefrom

(2) All moneys belonging to the Fund shall be deposited in such banke
or invested in siich manner as the Commission may, subject to any gene-
zal or special order made by the Central Government i\n this behalf,
, dec1de _ ,

* (3) The Commission tay spend such sums as it t,hinks' fit for perform- -

ing its functions under this Act and such sums shall be treated as expen-
diture payable cut of the Fund of the Commission. -

19. (1) The Central Government m'ay, subject to any rules that may -
-be made in this behalf, direct every public sector bank to pay to the.

- Commission such fee as it may determine and the aggregate amount of -
the fee so determined sha11 not exceed the expenses incurred, by the :

' Commlssmn

-(2) The aggregate amount of fee payable under sub-sect1on )) shall;

be ‘apportioned by the Central Government between different public sec-

‘tor banks and in making such apportionment in relation to a public

sector bank, the Central Government shall have due regard to the demand
: and time- liabilities of that pu’bhc sector bank.

- (3) For the purpose of meeting the expend_rtu-re of the Commission,

the Central Government may, by ‘general or special order, direct the
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_ under sub-section (1) of section 7 shall be deemed to be a publie servant'
w1thm the meaning of sectxon 21 of the Indian Penal Code..
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payment by every publlc sector bank of an advance of such amount as

it may specify and the. advance so made shall be approprlated or adJusted
in such manner as may be prescrlbed

PP v“‘|~d

. Explanation.—The expressions “demand 11ab111t1es” and “t1me liabili-
ties” shall have the meanings respectively assigned to. them in the- Bank-
ing Regulatlon Act, 1949.

29, The Comrmssmn shall plepare in such form and at such time each |

year as may ‘be prescribed, a budget in respect of the year next ensuing

showing the estlmated recelpts and expendlture and subnut thg same

to the Cerntral Govermnent for approval

21, (1) The Commission shall maintain proper accounts and other

" relevant records and prepare an annual statement of accounts for such

penod in such formy, at such time and in such manner. as max be pres-
cr1bed '

(2) The accounts of the Commission shall be audited by a person who

is, quahﬁed to act as an auditor of a company under section 226 of the-
. Companies Act, 1956, and the auditor shall receive such remuneration

as the Comm1ss1on may, in consultatxon w1th the Central Government

2

3) In conductmg the audit, the aud1tor shall have the same mghts and

'dutles as are possessed by &n. audltor of a company as if the Commission’

were. a company within- the- meamng of the Compames Act 1956.

22. The Commission sghall prepare once every year, 1n such form and.
at such time as may be prescribed, an annual report. giving: & full aceount -
“of its activities during the previous year, and copies ‘thereof along with -

10 of 1949.

1 of 1956.

10£1956. -

copies of its annual accounts and auditor’s report shall be forwarded to

the Central Government and that Government sha11 cause the same to

be laid before both Houses of Parliament, -

CHAPTER v
MISCELLAN’EOUS

- .23, The Chairman and members and the Secretary or other employees

of ‘the Commission, and every member of any comm1ttee constituted

under sub-section (1) of section 7, shall maintain strictest secrécy-regard=

ing the affairs of the Commission and shall not divulge, directly or in<
* - directly, any information of a conﬁdentlal nature to a member of the r

public unless compelled to do so by any judicial or other authority or

- unless instructed to do so by a superlor ofﬁcev in the discharge of his '
~ duties. :

24. The Chalrman and members and the Secretary or. other employees
of the Commission, and every member of any coramitlee constituted

35, (1) A1l acts done .by the Chairman and membe’rs and the members
of any committée constituted under sub-section (1) of section 7, acting

- 45 of 1860

in good faith, shall, notxmthstandm,g any defect in. the1r appomtment or - -

. procedure be valid.



43 of 1961.

o
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“(2) No act or proceedmg of the - Comrmssmn or of any comm1ttee :

thereof shall, be_invalid merely on the ground of the existence of any
vacancy - therein or defect in the constitution of the Commission -or the

committee; as the case may be..

26. No suit, prsosecution or other-legal proceedings shall lie agai-ns‘tcthe

Central Government or the Commission or any committee constituted

under sub-section (1) of section 7 or any member of the Commission or
of such committee or the Chairman or Secretary or other employee of-
the Commission for anything which is in good faith done or intended to
be done under this Act or any rule made thereunder.

27, Notwithstandmg anythmg contained in the Income-fax Act 1961
or any other enactment for the time being in force relating to income-tax,

-surtax Or any, other %ax on income, proﬁts or gains, the Commission shall

not be liable to pay any tax or surtax in respect of—— 5

- (a) any income, proﬁts or gaing aocrulng or arlsing out of the'
Fund of the Comm1ssmn or any amount recelved in that Fund; and

(b) any 1ncome profits or gains derlved or; any amount recelved o

by the Comnussmn

28. The Commission may, by general or special order delegate to the

Chairman, any member, Secretary or any employee of the ‘Commission, -

subject to such conditions and limitations, if any, as may be specified
therein, such of 1ts powers and duties under th1s Act as it may deem fit.

- 28 For the purposes of the Industrlal Dlsputes Act, 1947, the: Central '
. Government shall be deemed to-be the appropriate Government in rela-

tion to an industrial dispute concerning the Commission and the defini-

-tion of “appropriate Government-” in that Act shall have effect accord-

ingly.

- 30 (1) The Comm1ss1on shall furmsh to the Central Govemment such )

returns.or other information with respect to its properties or act1v1t1es as
the Central Government may, from time 1o time, reguire. '

(2) The Commlssion may, for the purpose of enabling it to d1scharge

its funot1ons under th1s ‘Act, call upon any public séctor bank to give such -

statements or furnish such particulars as the Commission may deem fit-

“and. every such bank shall comply with the same.

31 (1) The Central Government may, by notlﬁcatmn make rules for
carrymg out the prov1smns of this Act,

() In particular, and w1thout prejudice to. the generality of the fore-
going power, such rules may prOVlde for all or any of the following mat-

- fers, namely —

- (a) the terms and conditions of servlce of the Chalrman and- ‘
members;. , . S TR L

(b) the sitting fee and travelhng allowance payable to ‘persons,

other than the Chairman and members, for attending any meeting of'
the committee, under sub sectlon (2) of ‘section 7;

Protecs

tion of

.. action
“taken

in good .
faith,

Commis-

gsion not - -
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be taxed.
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POwWers.:

Amend-
ment of
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- Returns
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(c¢). the terms and cond1t10ns of service of the Secretarv under o

- su'b-sectmn (2) of sectlon 8;



Power to

make re-

© gulations.
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(d) the category of persong for whom any vacancy or percentage

* of vacancies in a public sector bank may be reserved by the Central

Government;

(e) the procedure for determihation of the fee to be paid by,
avery publie sector bank to the Commission under section 18;

) the form in which and the time within which the Commission

 shall prepare and submit its budget to the Central Governmant under

section 20;

(9) the period for which, the form and manner in which and the
time within which the Commission shall prepare jts annual statement

of accounts under sub-section (1) of section 21;

h) the form and manner in wh1ch and thie date by Wh1ch t.he :
Commission shall prepare an annual réeport giving a full account of
its -activities during the previous year and submitting the same to

- the Central Government under section 22

@) anyl oth,ér maft_er which is to be, or may be, pre‘scribéd. -

" 32, (1) The Commission may, with the previous approval of the Cen~
tral Government, by notification, make regulations, not inconsistent with
the provisions of this Act or the rules made thereunder, to provide for
all matters for which provision is necessary or expedient for the purpose

cf

giving effect to the provisions of this Act,

2) ‘Without prejudice to the generality of the ioregomg power, such ,

- regulations ‘may provide for all or.any of the following matters, name-

'IY"‘A'. : ) S A S

A S

(@) the matters referred to in subhéection (3), of section §;

, (b) the manner in. Wmch and the categOry of persons from whom,
-applications may be called for appearing at examinations, selections
or tests. held by the Commission under sub-section (1) of section 11;

(¢) the principles in accordance with which candidates shall be
selected for different posbs under the proviso to. sub-sectlon (1) of
section 1%;

(d) the fee payable by cand1dates 1ntendmg to appear at exami-
nations, selections or tests conducted by the: Commissmn under sub-
section (2) of section 11; o

(e) the form and manner in ‘which communication of vacanc1es
‘under sub-section (2) of section 12 shall be made,

(f) the manner in which appointments may be made to fill any :
" vacancy without consulting the Commission;

(9) the manner in which and- perlod for which appointments
may be made to fill vacancies in relation to which the Commission’
is unable to make a recommendation; '

(h) the number of places and time at swhich the = Commission
ghall conduct exammatlons or tests for recruitment to different posts;

) generally for the efficient conduct of the affairs of the Com--
mlssmn
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33 Every rule and every regulatlon made under thls Act shall be laid,
as soon as may be after it is made, before each House of Parliament, whlle
it i3 in session, for a total period\ of thirty days which may be comprised

in one session or in two or more successive sessions, and if, before the.

expiry df_ the session immediately following the session or the successive

sessions aforesaid, both Houses agree in making any modification in the:

rule or regulation, as the case may be, or both Houses agree that the rule
or regulation, as the case may be, should. not be made, the rule or Tegu-
lation shall thereafter have effect only in such modified form or be of no
effect, as the case may be; so, however, that any such modification or
annulment shall be without pre;;udme to the validity of anythmg pre-
kuwy done under that rule or regulatmn :

34. If any d.1ﬁ‘1cuitjx arises in gwmg eﬂfect to the provisions of this Act,‘

“the Central Government may, by order, do anything, not inconsistent
with such provisions, for the purpose of removing the difficulty:

Provided that no such order shall be made after the expiration of

- three years from the date on which thls Act receives the assent of the
-President,
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